
(Open ceurt) 

CEN!'RAL ADMINISTRATIVE TRIBUNAL, 
ALLAHABAD BEN:H, ALLAHABAD. 

Allahabad this the 17th day ef May. 2004. 

original Aeelicatien Ne. 718 •f 2000. 

H•n'ble Mr. Justice s.R. Singh, Vice-Chairman. 
Hen'Dle Mr. $.K. Hajra, Member- A. 

Pradeep Singh Yadav s/s Sri Nanku Yadav, 
R/e Vill. Chhabilepur, Pest- Mana uri, 
Distt. Allahabad. 

• ••••••• Applieant 

Ceunsel fer ~he aeeliqant :- Sri N.L~ Srivastava 

VERSUS _...., _ 

1. Union of India,'.M/e Railways, New Delhi 

through its Secretary. 

2. Chairman, Railway Recruitment Beard, 

N~rthern Railway, D.R.M Office campus, 

Navab Yusuf Road, Allahabad. 

3. General Manager (P), Nerthern Railway, 
Head Quarter Office, Bareda Heuse, New Delhi. 

4. Chief Persennel Offieer/Chief Karmik Adhikari, 
Head Quarter Office, Bareda Heuse, New Delhi • 

• • • • • • • Re spendent; s 

C•~nsel fer the respendents :- Sri A.V. Srivastava 

0 R D E R ------ 
Hon'ble Mr. Justice S.R. Singh, vc. 

- 
The applicant, it is alleged, appeared in vecati nal 

ceurse in Railway Cemmercial, a jeb linked ceurse launched 

by central B0ard of Secendary Education (CBSE) in cellaberati•n 

with the Ministry ef Railways and National Ceuncil •f Educatien 

Researeh ~nd Training (N:ERT). The ceurse. it may be peinted 

eut, was intr duc~d a~ a pil•t preject in five selected 
- ~- --=:.--- -- -- 

centres in the ceuntry fer the academic year 1991-92. It is 

speci~ly previded in the oatalegue (Annexure- 1) that 
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stuGents ~h• pa~$ this ceurse by ~ecuring atkeast 55% 

(45% fer SC/ST) marks in'Railway cemmercial W•rking' as well 

as in the aggregate in the subject5 at Sl. No. 1,2,4,5 and 

6 ef the catalegue af restated will be •ffered &ppeintment 

as Cemmereial Clerks er Ticket Cellectors in the Railways 

in scale ef pay Rs. 975-15~0,Rs. ,se-1soa plus ether 

adlmissible allewances like DA, HRA, CCA etc. at the- rates 

specified £rem time te time,.subject to medical examimati•n 

as per prescribed standars and ether formalities which are 

required t be cleared befere entry inte Government service. 

In pa.ra-11 ef the CA, it is conceded that the applicant was 

successful in the Vee.ti nal ceurse. It is further submitted 

that after passing 10+2 examinati n in the year 1996, the 

applicant"did n•t,~.., ~epert t• the Railway Autherities' fer the 

purpese just after the declaration f 10+2 result, he was 

net effered appointment". tt is 

further alleged in para 12 ef the CA thatf•r the first time, 

the applicamt approached the Railway Administratien in 

N•vember, 1998. 

2. Having heard c unsel fer the parties, we are ef the view 

that since the scheme specifically visualised that. the stut.1ents 

who pass the voca£ienal course by securing prescribed marks, 

will be offered appointment to the post Qf cemmercial Clerk/ 

Ticket Collectors. Mere failure en the part of the applicant 

te appreach£the Railway administratien will not take away 

his right te be effered appeintment in accordance with the 

scheme. In the circwnstances, therefQre, the applicant is 

entitled te the reliefs claimed herein. 

3. Accordingly the o .A eucceed s and is allowed .The z'e spendent 

are directed te offer appointment ta the applicant t the post 
af commercial Clerk/Ticket C@llect,or on the basis af r~sult 
of the examination held in 1996 within a period af three month 
£rem the date .of communicatian of this erder. Ne costs • 

.(, v.: Y- - - ~ 
:::!r- A. Vice-chairman. 

/Anand/ 


